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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
' JAIPUR BENCH g g :
| Jalpur II]IS IIIe‘3I;)'Ah d':d.y',of March 2010.

CORAM

HON BLE MR. M. L CHAUHAN MENIBER (JUDL )

OrlqlnoI Appllcchon No. 521/2009 I

' Roop Ncrcln Sharmu ,
_s/o Shri Dwarika Prasad’ Sharma,

r/o Village Rajakherd, Mohalla Naycwcs
Ward No.24, Tehsil Rajdkhera Dholpur o
Working as pos’rmon in the office of

" Post,Office, Singawali, Rajakhera

Distt. Dholpur.
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Appliccm‘

(By Advoca’re Shri Pawan Kumor proxy counsel for Shri
DPShqrma) R, '
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LIIZ,EUnlon of Indla ’rhrough Ihe Secre’rary to the
o Governmenf of Ind|c1 Deparfmeni’ of Posts, Dak
’ Bhaqu Sansad Marg New Delhi. |

2. TChlef Pos’r Mcsfer Gene‘rcl,l quas’rh‘én Circle,
: ;Jclpur o S ' :

3. :fSUpermIendenI of. PosI Offlces Dho[pur Division,
{'i',:l‘;‘Dholpur . S

' ; . Respondents
(By Advoccfe Shri Gourav Jom) P
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(By Aidyfoc;:ot'e: Shri Gayrav. Jain)

Orlgrnal Apphcohon No 522/2009

Vlshambhar Doyol Shorma B R
s/o Shri Ramdeen Sharma

r/o Mohalla Jariha, Ward No.7,

chokhera Distt. Dholpur, working as
Postman, in the office of Post Office Rajakheraq,
Dlsﬁ Dholpur

.. Applicant

(By jAdv‘ocz?c.m‘e: Shri Pawan Kumat, proxy counsel for Shri
D.P.Sharma) . .-

1. 1 Versus

T{. Uﬁrion -of:; India Ljfh’rough the Secretary to the
~ Government of India, Department of Posts, Dak
5,;5,,_B;hfc;warr,.:S"qnsﬁ,c'rq Marg, New Delhi. . .

|

2! Chlef Post Master General, Rajasthan Circle, Jaipur.

3. SUperin;tendenf of Post  Offices, ;Dhelptfrr viD;l'vision,
Dholpur’. '

.. Respondents

{ 2 } (Q_RDER-(ORAL) '

By fhrs common order l propose ‘ro dlspose of ’rhese
f | ‘ :

OAs as. scrme queshon of lczw and fac’rs |s lnvolved -
! |r ’l ) ' ) . .t

2, ;; Th_e apphcan‘i’s are workrng as Gramln Dok Sewcrk
wi’rh fhe depar’rmeni‘ 'The' respondents intended to

cozn,duc_,t Rostmang Ex,qm,l,nq’ﬂ.on‘ZOO’? and for that prrrrﬂese

,'r
T“

|le of ellglble persons was prepcrred The cppllcon’rs were

i b
| rl ",
f

held noiL |ellgrble for ’rhe Postman Exammahon alongwrfh



o’rher 5p?e;rson‘s and’rherr 'candida’trrrie“w;asrejec’red';on the
ground fha'r rhey were overage When r‘he maﬁer was :

l|s’red on 26 11 2009 ’rhrs Trrbunal permlﬂed ’rhe applrcam‘s
l- D
to 'appear in The_examina’rion‘ pravisional'ly: and result of

the applrcanrs was orderﬁ_e;dfo‘ be.l.<epi in ;,s‘ealed cover.’
Pers.uéanri "réo .rhze :interim direc’rian gran’r:‘ed b;/ this Tr‘it;unal,l
fhe,:ap:‘plic}:ﬁan"rs, were, .permitted fo. appear. |n ’rhe,':, said
exa,nﬁinafion. lT;h'is T,rila‘unal‘, vide ordejri dated 2322010
possed in OA No.522/2007 dfected fhe respondents fo

produce the rgééord/resp,l,r of the app,,liaanfs keptin sealed
cove;r.i _Tpda,y, the responde,nfs;,lhaye.pr:,o‘duc_,ed,the sealed
cov,e;rsi;‘c;jon’railning re,,s,u,»l’r of,theﬁf[’,_ostmaq Exa,min,afrion..jFrom

oo ;!‘: E : A L L . gy

perzusal,_;:af the list . so . prepared by fhe ,r..espiOn;d_enfs,, in

respe,,c;i’_,;pf the lPos’rman ,E_xamina.’rion_held on 1§.12.2009,,it

’rran:sp'irevs rha'r' name of ap.pli'cani Shri Roop‘ Narain Sharma
appears ar‘ Sl No 53 and he obrarned 34 marks m Paper A
0 mark m Paper B and 7 Marks |n Paper C and ’ror‘al marks |

are 41 rrvnereas name of applreanf Shrl Vlshambhar Day‘a.l
Sharma appears af Sl No 54 and he obtarned 18 marks Irn
Paper A ; marks in Paper B and 15 marks rln Paper C erfh
’ro’ral marks 40 From ’rhls hsr‘ n’r rs also elvrden’r ’rhqflbofh rhe

' applrcanfs could noi’ pass rhe Pos’rman Examma’rlon and
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they - have ' been declared  failed. In view of this

subsequen’r’developmen’r ’rhe queshon \,;vhe:th:erv ‘{he .
applicants were overage and could nof appear in fhe
Posi:ang éxahqinaﬁoﬁ held bn f13.'12;.12009 need not be
gclane’ihf;é.% | |

3. lIn wiew of what has beer:1 stated above; | find no

mieri’r'.inj fheﬁs‘e OAs which are Qqcclordingly;’ dis,mis,sed; of

with no order as to costs. .




